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for three industrial units in Rajasthan 
to manufacture paper Ind .trlw 
board.: 

(b) if so. whal is the total annual 
licensed capacity of each of the units; 

(e) whal will be the total out-put of 
Miele industries; and 

(d) whether these industries will 
be in public sector or private sector? 

The Minister of Industry (Shri 
Ianungo): (a) to (d). One licence 
for the manufacture of 3000 (three 
thousands) tonnes of paper per annum 
and another for thl! manufacture of 
4.500 (four thousands and five hund-
red) tonnes of straw board per annum 
have been issued to two private part-
ie.. 

China-Clay Minia, 

Z033. Shri H. C. Soy: Will the 
Minister of Steel, Mines an. He .... y 
En(ineerinr be pleased to state: 

(a) whether it is a facl that China-
clay mining industry in Bihar and 
elsewhere in India is in slump for the 
last few a ~  and 

(b) if so, the reasons thereof, and 
the steps taken to boost up the China-
Clay Mining? 

The Deputy Minister ill the Ministry 
af Steel, Mines and Heavy Engineer-
iD( (Shri p. C. SethI): (a) No. The 
production of China-clay in the coun-
try is gradually increasing from Y"'lr 
to year since 1 958. 

(b) Does not arise. 

Rupee Payment Arreemeat witll 
U.A.R. 

Zlt34. Shrl Flrodia: Will the Minister 
of lotematio .. l Trade be pleased te 
state: 

(a) whether it is a fact that ceiling 
under the rupee payment agreement 
between India and the United Arab 
"Republic has been reached; Ind 

(b) if so, whether the Government 
at India intend to buy the Egyptian 
IIOttOil I,ainst payment in sterling? 

Tha Minister of Interaat_al Trade 
(Shri Manubhai Shah): (II) Registra-
tion of sales of UAR cotton to India 
is reported 10 have been completed in 
fulfilment of the understandines 
reached in the current Trade arrange-
ment; under the same arrangement 
there is also scope for importing addi-
tional cotton from the UAR. 

(b) Does not arise. 

Amendment of Mines Aot 

%035. Shri D. C. Sharma: Will the 
Minister of Steel, Mines .... Heny 
~  be pleased to Itate: 

(a) whether it is propo.ed to amend 
the Mines Act; and 

(b) if so, the details of thr-propolal 
and thE' sta!:e at which it stands at 
present·! 

The Deputy Minister in the Ministry 
of Steel, Mines and Heavy Engineer-
iag (Shri P. C. Sethi): (8) ~~ 

(b) The following are the important 
proposals for the amendment of the 
Mines Act. 1952 which are under 
considpration:-

( 1) to remove certain practical 
difficulties at preseont ~  

faced in its enforcement 
beca use of some defecti ve 
definitions and procedurlll 
provisions; 

(2) to provide for additional 
safety regulations ~ 

framed and for setting up of 
an All India Mines Develop-
ment Board to which planli 
for working of mines would 
be submitted in advance 
for approval from the point 
of view of lafety; 

(3) to associate workers more 
intimately with safety mea-
lurel by providing tor the 
formation of pit lafety com-
mitteel and inspection ot 
mines by workers' represen-
tatives, and 

(4) to provide for enhanced 
penalties for certain serious 
offencel. 




